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Judgement

Heard learned counsel for the petitioner and learned AC to SC-25.

The writ application has been filed seeking a direction upon the respondent authorities to take a decision on the Wagf Property
dedicated to Sunni

Wagf executed by a registered deed of Wagfnama Fisbilillah dated 29.12.1979 so that the property dedicated to Sunni Wagf may
not be alienated,

encroached and grabbed by the antisocial and unscrupulous elements.

Learned counsel for the petitioner submits that the petitioner has filed a representation before the Chairman, Sunni Wagqf Board
and the Chief

Executive Officer, Sunni Wagf Board, Patna on 09.05.2018 seeking the relief for which the present writ application has been filed.

Learned counsel for the State submits that the writ application may be disposed of with a direction to the respondent no. 5 to
dispose of the

representation of the petitioner in accordance with law.
Learned counsel for the petitioner does not object to the submission made by the State Counsel.

Considering the submission made by the parties, the writ application is disposed of with a direction to the respondent no. 5 to
consider and dispose of

the representation of the petitioner in accordance with law within a period of three months from the date of receipt/production of a
copy of this order.
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